
Blupine Energy Private Limited 
Regd. Office: 109, First Floor, Rishabh IPEX Mall IP Extension,  
Patparganj, Near MAX Hospital Delhi East Delhi 110092 India   
CIN: U40106DL2021FTC382295 
Phone No. 9322222999                                       

Ref No: CERC/BEPL/Sharing Regulations/01                               Date: 17th August, 2022 

To, 
The Secretary, 
Central Electricity Regulatory Commission, 
3rd & 4th Floor, Chanderlok Building,  
36, Janpath, New Delhi-110001 

Subject: Comments on Draft Central Electricity Regulatory Commission (Sharing of Inter-State 
Transmission Charges and Losses) (First Amendment) Regulations, 2022 

Dear Sir,  

A. We would like to introduce ourselves as Blupine Energy Private Limited (Blupine), a new cleantech 
platform of ACTIS (https://www.act.is), a UK based global investment firm focused on the private 
equity, energy, infrastructure, and real estate asset classes. ACTIS’ energy infrastructure team has 
invested in over 70 renewable energy projects worldwide to date, generating approximately 11GW of 
power globally. This makes ACTIS one of the world’s largest owner-operators of renewable power 
assets. In India, Blupine has a total commitment of US$800 Million of equity from ACTIS Energy Funds 
to set up ~ 4+ GW of renewable energy capacity, especially solar and wind, in the next 4-5 years, 
exclusively in India.  

B. Previously, ACTIS has already setup 2 (two) renewable energy platforms in India – Ostro Energy 
(which was sold to Renew Power in Apr-2018), and SPRNG Energy which has just been sold to Shell 
Plc.  Through both the Ostro and Sprng renewable platforms, ACTIS successfully deployed over US 
$750 Million of Equity in the renewable energy space in India.  

C. We are pleased to note that CERC has proactively issued Draft Central Electricity Regulatory 
Commission (Sharing of Inter-State Transmission Charges and Losses) (First Amendment) 
Regulations, 2022. In this regard, we would like to participate in the consultation process with CERC 
and we are herewith submitting our comments on the same (enclosed herewith). We are hopeful that 
CERC would find merit in our submissions and incorporate the same Regulations. 

Thanking you, 

Yours faithfully, 

Ankur Pathak, 
Head – Regulatory Affairs 
Encls: As above 
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 c
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 d
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ity

 G
ra

nt
ee

 s
ha

ll 
pa

y 
Ye

ar
ly

 
Tr

an
sm

is
si

on
 

C
ha

rg
es

 fo
r t

he
 A

ss
oc

ia
te

d 
Tr
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w
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 C
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